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because of inadequate facility of taping and 
separating LPG ;

(b) whether Government have yet to 
arrange separation of LPG from these gases 
and create refilling stations and retail outlets 
al! over the country ;

(c) whether Government have made any
assessment regarding the requirement of LPG 
in the country ; and ,

(d) the steps Government have been taken 
to meet its demand which is increasing day- 
by-day in the country ?

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM (SHRI 
NAWAL KISHORE SHARMA) : (a) and
(b). A part of the gas produced by the ONGC 
in the Western offshore region is being flared 
for want of adequate compression facilities 
in the offshore at present. Facilities for sepa-
ration, bottling and sale already exist for that 
part of the gas which is brought onshore. 
Additional facilities are also being created to 
take care of the gas that would be brought 
ashore after additional compression facilities 
are created.

(c) Yes, Sir.

(d) To meet the continously increasing 
demand of LPG, the oil industry is in the 
process of developing additional facilities 
under Phase III of LPG Marketing Pro-
gramme.

Production of Oil

1058. SHRI BALASAHEB VIKHE PATIL: 
Will the Minister of PETROLEUM be plea-
sed to state : *

(a) the quantity of oil being produced in 
the country other than the Bombay High, 
Centre-wise during the last three years (year- 
wise) ;

(b) whether some centres have been recor-
ding a steady decline in production ; and

(c) if so, the reasons therefor ? *

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM (SHRI 
NAWAL KISHORE SHARMA ) : (a) State- 
wise production of crude oil during the last 
three years has been as follows :—

(Million tonnes)
Arunachal

Pradesh
Assam Gujarat

1981-82 0.002 4.795 3.422
1982-83 0.001 5.000 3.185
1983-84 0.031 5.009 3.588

(b) Yes, Sir. Some fields have shown a 
steady decline in production.

(c) As the field becomes old the production 
starts declining due to greater water/gas cut 
and decline in reservoir pressure.

Stanistreet Pharmaceuticals
1059. PROF. RAMKRISHNA M ORE: 

Will the Minister of CHEMICALS AND 
FERTILIZERS be pleased to state :
* fa) whether Stanistreet Pharmaceuticals 
Limited is suffering huge losses for the last 
few years ; ■

(b) if so, the reasons thereof ; and
(c) the steps being taken to improve its 

functioning ?
THE MINISTER OF CHEMICALS AND 

FERTILIZERS AND INDUSTRY AND 
COMPANY AFFAIRS (SHRI VEERENDRA 
PATIL) : (a) The net loss of Smith Stani-
street Pharmaceuticals Limited is progressi-
vely declining from Rs. 36 Lakhs in 1981-82 
to Rs. 12 Lakhs in 1983-84.

(b) The losses are due to the reasons such 
as severe competition for the products of the 
company and huge outstandings particularly 
with the State Governments.

(c) The company is taking remedial mea-
sures such as modernisation in the factories, 
cost reduction, improvement in the manage-
ment system, increase in the trade sales and 
diversification of commercial activities.

Drug Price Control
1061. SHRI SYED MASUDAL’ HOS- 

SAIN : Will the Minister of CHEMICALS 
AND FERTILIZERS, be pleased to state :

(a) the basis for drug price control ;

(b) whether the said price control is based 
upon therapeutic groups ; and

(c) if not, the reasons therefor ?
THE MINISTER OF CHEMICALS AND 

FERTILIZERS AND INDUSTRY AND 
COMPANY AFFAIRS (SHRI VEERENDRA 
PATIL) : (a) Prices of price controlled drugs
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are controlled under the provisions of Drug 
(Prices Control) Order, 1979, which was 
issued under the Essential Commodities Act, 
1955.

(b) and (c), Specified formulations are 
mentioned in the third schedule to the DPCO 
under Category I and Category II whereas 
the remaining price controlled formulations 
are listed by therapeutic groups under cate-
gory III of the said schedule. .Bulk drugs 
required for the production of Category I and
II formulations are specified in the First 
Schedule whereas an illustrative list of bulk 
drugs required for the production of Category
III formulations is given in the Second 
Schedule.

<

Proposal to set up more mini cement plants 
during Seventh Five Year Plan

1062. SHRI SOMNATH RATH : Will the 
Minister of INDUSTRY AND COMPANY 
AFFAIRS be pleased to state :

(a) whether Government have a proposal 
to set up more number of minf cement plants 
during the Seventh Five Year Plan period ;

(b) if so, the name of the States where 
more number of mini cement plants are ex-
pected to be set up ; and

(c) the policy of Government in this 
regard ?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND COM-
PANY AFFAIRS (SHRI ARIF MOHAM-
MAD KHAN) : (a) and (b). In addition to 
the existing 23 mini cement plants, there are 
241 approved schemes which are under vari-
ous stages of implementation. Some of these 
approved schemes are likely to result in set-
ting up mini cement plants during the Seventh 
Plan Period. States in respect of which there 
are more than 10 approved schemes are 
Andhra Pradesh, Assam, Gujarat, Himachal 
Pradesh, Karnataka, Madhya Pradesh, 
Rajasthan and Tamil Nadu.

(c) Applications for setting up mini cement 
plants based on Vertical Shaft Kiln (VSK) 
Technology are considered for grant of indus-
trial licences provided the State Government/ 
Union Territory Administrations concerned 
certify to the effect that the proposed mini 
cement plants are loeated in areas where 
limestone deposits cannot sustain large cement 
plants but can support only mini cement 
plants.

Steps to meet requirement of Small cars

1063. DR. KRUPASINDHU EHOI : Will 
the Minister of INDUSTRY AND COM-
PANY AFFAIRS be pleased to state the 
steps envisaged to meet the requirement of 
small cars in the country to eliminate black 
market in cars 7

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND COM-
PANY AFFAIRS (SHRI ARIF MOHAM - 
MAD KHAN) : Maruti Udyog Limited will 
be producing over 20,000 cars during 1984-85 
and shall endeavour to manufacture 36,000 
cars during 1985-86 in addition to 12,000 
vans. The production will be further stepped 
up in the subsequent years with a view to 
meeting demand.

| Translation]
Distribution of Kerosene to States

1064. SHRI NARSINH MAKWANA : 
Will the Minister of PETROLEUM be plea-
sed to state :

(a) the criteria adopted in allotting the 
quota of kerosene to States, who fixes its 
rates and how they are fixed ; and

(b) the names of the States which have 
sought increase in their quota of kerosene 
and the time by which a decision is likely to 
be taken in this regard ?

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM. (SHRI 
NAWAL KISHORE SHARMA) : (a) The 
quota of kerosene of various States and 
Union Territories is determined on the basis 
of 5% growth over the allocation made for 
corresponding 4-month block of the previous 
year.

The Government fixes the basic ceiling sel-
ling price of kerosene and the competent 
authority in the State Government fixes the 
retail price by adding to the basic ceiling 
selling price the following elements as laid 
down in clause 3 of the kerosene (Fixation 
of ceiling prices) Order, 1970 : —

(i) Rail freight or freight by the cheapest 
mode of transport from the nearest refinery.

(ii) Sales tax, local taxes, dealer’s commis-
sion, etc.

(b) Most States have been seeking increase 
in their allocation of Kerosene oil. In this 
context also a one-man Committee has been 
appointed to review the present system of




